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,Limit .. held.by ''lIhe BlJIImah Oil 
6mtaany iliMtled" and flor ihe acqui .. 
sition and trandet- of .. fIlpt, title 
.~ .in .. t f1I. ~e ~ Cltl 'CoJl\Uny 
.~te  .• nJ! "'II. jl __ ~ Qil ,(JQmPB'" 
ny (India T l ~ ~ ai~  ..m ~ a
tion to their undertakinJs in India & 
thereby ·to aecltre -that the ownenbip 
and control of crude 011. and gas pro-
duced 131. 0J.i Indj,J ~  8IlG of 
-cruQe oil, Jlas.and petroleum products 
produced bY the undertakings in IndIa 
()f the Assam Oil Company Limitec1 
and of petroluem products marketed 
-.nd ~b te  by the said undertak-
ings ana the undertakin,s in India v.f 
~ The Bunnah Oil Company (India 
Trading) Limited" are so distributea 
as best to &Ubserve the common good. 

MR. CIlAIRMAN: The question is: 

UThat leave be granted to llltro-
duce a Bill to provide in tHe public 
interest for the acquisition of thE" 
shares of Oil InQia Limited held b} 
4 The Burmah Oil COmbany LimIted' 
and for the acquisition and transfer 
of the right, title and interest of the 
Assam Oil Company Limited a'1d 
"The Burmah Oil Company ln ~n 
Trading) Limited" in relation to 
their undertakings in India and 
thereby to secure that the ownership 
and control of crude oil and gas 
produced by Oil India Limitea, and 
of crude oil, gas and petroleum pro-
ducts produced by the undertakings 
in India of the Assam Oill Compal"lY 
Limited and of petroleum products 
marketed and aistriSuted by the said 
undertakings and the undertakings 

in India of "The Burmah Oil Com-
pany (India Trading) Limited' are 

so distributed as best to subseIve 
the common COod.·' 

The motion was adopted. 

SHRI P. C. SETHI: I introducet 
the Bill. 

MR. CHAIRMAN: There is only one 
minute left for the i a~e Mernbei's 

Business to be .. tadft. 'Slnn:ft4 we 
take it up? 

'T.HE ¥fNISTER OF EXTElUtlAL 
AFFA:lRS (Slim 'P. V. NARAMMHA 
RAO): Only one minute is l~. w.h'8t 
can be done? A 

MR. CHAmt.MAN: I tGink We should 
take up Private 'Membel'S' Busftless. 
8hri RaSheed Masootl. 

COMMITTEE ON PRITATE MEM-
BERS BILLS AND RESOLUTIONS 

TWENTY-SIXTH REI'Ola' 

SHRI RASHEED MASOOD (Sahar-
anpur): I beg to move-

"That this HOuse do agree with 
the Twenty-sixth :Report of the 
Conmittee On Private Members Bills 
and ResolUtions presented. to the 
HQuse on the 26th August, 1981." 

MR. CHAIRMAN: The question is-. 
"That this House do agree with 

the Twenty sixth Report of the 
Committee on Private Members Bills 
Bills and Resolutions presented to 
the House on the 26th August, 
1981." 

The m.otion was adopted. 

15.00 hrs. 

RESOLUTION RE. PROHIBITION TO 
TARNISH THE IMAGE OF MAHA· 

TMA GANDHI--contd. 

MR. CHAIRMAN: There are 21 
members, only two and a half h'>urs 
time is there. I call Acb41ryol Bhag-
wan Dev. 

t Introduced with the rccommenda- tion of th~ President. 


